












U.P. Pollution Control Board

CONSENT ORDER

 To ,
                 Shri  DHARAM SINGH
                  M/s LODHI BRICK WORKS
                  VILL MIRZAPUR TEHSIL AND DISTT BULANDSHAHAR
                  BULAND SHAHAR

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
 (condition of consent):

Copy to:
Chief Environment Officer (C-4), U.P. Pollution Control Board,
     Lucknow (U.P.)

Ref No. -
80373/UPPCB/Bulandshahar(UPPCBRO)/CTO/w
ater/BULAND SHAHAR/2019

 Dated :  17/12/2019

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  LODHI BRICK WORKS

Reference Application No :7056712 Dated :17/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. LODHI BRICK WORKS  is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 13/12/2019 to 31/07/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.LODHI BRICK WORKS   vide

CONDITIONS OF CONSENT
Consent Order No. 7056712/ Water  Dated :  17/12/2019

1. This consent is valid only for the approved production capacity of BRICKS 20000 PER DAY .
2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 0.5 Soak Pit

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

   The Brick Kiln  shall ensure strictly compliance of all terms &
   conditions  with consent and compliance report submitted within one
   month time
1. This consent valid for production of 20,000 Bricks per day only.

2. This consent is valid for Domestic waste water only. Domestic waste water discharge through
septic tank in soak pit tank.

3. The Brick Kiln shall ensure the proper  plantation of your
   Brick Kiln campus for the improvement of environment nearby area and submit   the
   compliance report within three month.

4. The Brick Kiln ensure the proper disposal of solid waste materials
   generated by your Brick Kiln hence not pollute the river lake
   underground water & other source of water.

5.  If consent fees due shall be deposited by Debit card or Net banking.

6. The Brick Kiln shall ensure the water sprinkling three or four times
   daily in Brick Kiln campus for control of dust emission.

7. The Brick Kiln complying the Hon;ble National Green Tribunal, New Delhi order O.A.
No.718/2017 dated 09.10.2019.

8. The Brick Kiln complying the order of Hon;ble High Court, Allahabad
   Dt. 03.12.2014  & Hon;ble National Green Tribunal, New Delhi order
   Dt. 14.01.2015.

9.  The Brick Kiln should developed proper pacca roads in the premises of
    Brick Kiln to avoid the dust emission from transportation of the
    vehicles.

10. The Brick Kiln complying all directions issued by E.P.C.A.
    (Environmental Pollution Control Authority), New Delhi time to time.

11.  The Brick Kiln shall comply with various provisions of Air (Prevention and Control of
    Pollution) Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as
    amended and all other applicable rules notified under E.P. Act 1986.



U.P. Pollution Control Board

CONSENT ORDER

 To ,
                 Shri  DHARAM SINGH
                  M/s  LODHI BRICK WORKS
                  VILL MIRZAPUR TEHSIL AND DISTT BULANDSHAHAR
                  BULAND SHAHAR

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
 (condition of consent):

Copy to:
Chief Environment Officer (C-4), U.P. Pollution Control Board,
     Lucknow (U.P.)

Ref No. -
48457/UPPCB/Bulandshahar(UPPCBRO)/CTO/air/BULAND
SHAHAR/2019

 Dated :  17/12/2019

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  LODHI BRICK WORKS

Reference Application No. 4320136  Dated :  17/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
LODHI BRICK WORKS .  under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 13/12/2019 to 31/07/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .



U.P. Pollution Control Board

CONDITlONS OF CONSENT
 Dated :  17/12/2019

1. This consent is valid only for the approved production capacity of BRICKS 20000 PER DAY .
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.
Air Pollution Source Details

S.No Air Polution
Source

Type of Fuel Stack No. Parameters Height

1 STACK CAOL 1 Particulate
Matter

30 METER
FROM

GROUND
LEVEL

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or

otherwise mandatory .
5. The equipment for air pollution control system and monitoring ,as proposed by the industry and

approved by the Board should be installed in their premises itself .
6. The modification or installation in the existing pollution control equipments should be done only by

prior approval of Board .
7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

The Brick Kiln  shall ensure strictly compliance of all terms & conditions with   consent and
compliance report submitted within one month time.
 1.  This consent valid for production of 20,000 Bricks per day only.

2.  The Brick Kiln should be use coal as fuel in the process. Organics, solvents, Petcock,
    Hazardous waste & Other waste, Plastic Rubber Leather etc are not allowed to use as a 0
    fuel in the Brick Kiln.

3.  The Brick Kiln shall ensure the proper/sufficient plantation of your Brick
    Kiln campus for the improvement of environment nearby area and submit
    the compliance report within three months.

4.  The operation of Brick Kiln should be such way that produce emission
    should not have any adverse effect on the nearby environment or
    the population.

5. If Consent fees due shall be deposited by Net Banking or Debit card.

6. The Brick Kiln shall ensure the water sprinkling three or four times
   daily in Brick Kiln campus for control of dust emission.

7.  The Brick Kiln complying the Hon;ble National Green Tribunal, New Delhi order O.A.
No.718/2017 dated 09.10.2019.

8. The Brick Kiln complying the order of Hon;ble High Court, Allahabad
   Dt. 03.12.2014  & Hon;ble National Green Tribunal, New Delhi order
   Dt. 14.01.2015.

9. The Brick Kiln should submit the stack emission & ambient air
    monitoring report with every three month positively to the board by  approved
    Laboratory.

10. The Brick Kiln should developed proper pacca roads in the premises of
    Brick Kiln to avoid the dust emission from transportation of the
    vehicles.

11. The Brick Kiln complying all directions issued by E.P.C.A.
    (Environmental Pollution Control Authority), New Delhi time to time.

12. The Brick Kiln shall comply with various provisions of Air (Prevention and Control of
    Pollution) Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as
    amended and all other applicable rules notified under E.P. Act 1986.


















